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MR. DEPUTY-SPEAKER:
«Juestion 1s:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Andhra
Pradesh for the services of the
financial year 1973-74, be taken into
consideration.”

The motion was adopted.

The

MR. DEPUTY-SPEAKER: Now,
we take up clause-by-clause conside-
Tetion.

The question is:

“That cauges 2, 3, the Schedule,
clause 1, the Enacting Formula

and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 2. 8, the Schedule, clause 1,
‘the Eanacting Formula and the Title
‘were added to the Bill,

SHRI K. R. GANESH:
move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER:
Question is:
“That the Bill be passed.”
The maotion was adopted

1 beg to

The

15.58 hms

DEMANDS* FOR GRANTS
(ORISSA), 1973-74

MR, DEPUTY-SPEAKER: We
will now take up discussion and
voting on the Demands for Grants in
respect of the Budget for the State
of Orissa for 1873-74.

DxMAND No. 1. ELECTIONS AND OTHER
EXPENDITURE RELATING TO THE HOME
DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved :

“Fhat a sum not exceeding
Rs, 88,27,000 be granied to the Pre-
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sident, out of the Consolidated Fund
of the State of Orissa, to complete
the sum necessary to defary the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, 1n res-
pect of ‘Elections and other expen-
diture relating to the Home Depart-
ment’.”

Demanp No. 2. Jans

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 67, 96,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
yvear ending the 31st day of March,
1074, in respect of ‘Jails'.”

DEMAND No. 3, POLICE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 6,51,60,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Police’.”

DeMmAND No. 4, EXPENDITURE RELATING
TO THE PLANNING AND COORDINATION

DEPARYMENT
MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 33,53.000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the chargeg which will come 1n
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Planning and Coordination

“Ihpgrtment'.“

*Moved with the recommendation of the President,
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DaMAND No. 4A. ExXPENDITURE BELAT-
ING To THe RURAL DEvuormENt
DEPARTMENT

MR DEPUTY-SPEAKER.
moved *

“That a sum not exceeding
Rs 434,680,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the
year ending the 31st day of March,
1874, 1n respect of ‘Expenditure
relating to the Rural Development
Department’ **

DFMAND No 5 COMMUNITY DEVLOP-
MENT PROJECTS, ETC.
MR DEPUTY-SPEAKER- Motion
moved :
“Tiat a sum not exceeding
Rs 9,05,53,000 be granted to the
President, out of the Consohdated
Fund of the State of Onissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31lst day of March,
1974, in respect of ‘Community De-
velopment Projects, ete.’.”

Motion

Demanp No 6§ EXPENDITURE RELATING
TO THE POLITICAL AND SERVICES DEPART-
MENT

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs 3487000 be granted to the
President, out of the Consolidated
Fund I the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in courss of payment during the
year ending the 3lst day of March,
1974, in respect of Expenditure re-
lating to the Political and Services
Department'.” .

Demanp No, 6A. EXPENDITURE RELATING
70 ™R POLITICAL ANp Sapvices
(R.VD.) DrparTMEnt
MR. DEPIITY-SPEAKER: Motion

moved :

“That 8 sum not expeeding

BRs. 123000 be granted to the
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Presidant, owt of the Consoldated
Fund of the State of Orisse, f0
complete the sum necessary to de
fry ths charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Bxpenditure relating
to the Pohtical and Services
(R.V D) Department'”

Demantd No 7 CULTURAL AFFATRS
MRBR. DEPUTY-SPEAKER Motion

moved

“That a sum not exceeding
Rs 1840000 be granted to the
President, out of the Consolhdated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st March, 1874,
in respeest of ‘Cultural Affairs "

DEMAND NO 8 STAMPS

MR DEPUTY-SPEA"™ER Motion

mon ed

“That & sum nol exceeding
Rs 655000 be granted to the
President, out of the Consolidated
Fund of the State of Orssa, to
compléte the sum necessary to de-
fray the charges which will come m
course of payment during the ycar
ending the 3lst day of March, 1974,
in respect of ‘Stamps’"

DemaANp No 9 MiNisTERs, Crviy Sec-
RFTARIAT AND OTHER EXPENDITURE RE-

LATING TO THE FINANCE DEPARTMENT
MR DEPUTY-SPEAKER Mplion

|
“That & sum not exceeding
Rs. 2,1043,000 be granted to the
President, out of the Consolidated
Fund of the State of Oriss, to
complete the sum necessary to de
fray the chapges which will come
in course of payment during the
ist day of March,
1974, in respect of ‘Ministers, Civil

:
H
£
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Demawp No. 10 PENEIORS

MR. DEPUTY-SPEAKER: Moton
moved :

“That a sum not exceeding
Rs. 1,41,40,000 be granted to the
President, out of the Consoliduted
Fund of the State of Ornissa, tu
complete the sum necessary to de-
fray the charges which will come 1n
course of payment during the year
ending the 31st day of March 1874,
in respect of ‘Pensions’.”

Demanp No 11 EXPENDITURE RELATING
710 THE EDUCATION DEPARTMENT

MR DEPUTY-SPEAKER Motion
moved .

“That a sum not exceeding
Rs 224462000 be granted to the
Piesident, out of the Consohdat-
ed Fund of the State of Oris.a, to
conplete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March
1974, 1n 1espect of ‘Expenditure re-
lating to the Education Department’

DemAaNp No 11A Texr Boox Press

MR DEPUTY-SPEAKER DMctuon
moved
“That a sum not exceeaingd

Rs 2623000 be granted to the

President, out of the Consoldated !

Fund of the State of Onssa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March
1974, in respect of ‘Text Book
Press' "

Dimmann No 12 TaxaTion

MR. DEPUTY-SPEAKER Motion
moved

“hat & sum not exreeding
Re 7948000 be granted to the
out of the Consolidated

Find of the State of Orissa, (o
compléts the sam necessary to de-
fray the charges which will come
in eourse of payment during the
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year endmg the 31st day of March,
1974, in respect of “Taxation "

DemMaNp No. 13 LAND REVENUE

MR DEPUTY-SPEAKER Motion
moved

“That a sum not exceeding
Rs 4,9884000 be granted to tne
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1674, 1n respect of ‘Land Revenue .”

-

DEMaAND No 14 Excise

MR DEPUTY-SPEAKER Mot oa
moved .

“That a sum not exceeding
Rs 37,37000 be granted to the
Freadent, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessarv to de-
fiay the charges which will come
In course of payment duting the
year ending the 31st day of Marcn,
1974, in respect of ‘Excise’

DEMAND NO 15—REGISTRATION

MR DEPUTY-SPEAKER Moton
moved .

‘That a sum not exceeding
Rs 1830000 be granted to th-
President, out of the Consohdated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges whach will come In
course of payment during the year
ending the 31st day of March, 1974,
tn respect of Regastration’.”

DeEmanD No 16 DISTRICY ADMINISTRA-
TION AND OTHER EXPENDITUE RELATING 10
THE REVENUE DEPARTMENT

MR DEPUTY-SPEAKER. Mot oa
moved :

“That a sum mnot exceeding
Re 28857000 be gramted to the
President out of the Consolidated
Fund of the Statglot Orisss, o
complete the necessary o
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DEntanp No. 19, GOVERNMINT PRESS
AND OTHER EXPENDITURE RELATING TO

299
defray the charges which will come

in coprse of payment during ths year
ending the 31st day of March, 1074,
in respect of ‘District Administra-
tion and other expenditure relating
to the Revenue Department’.”

DEMAND No. 17. EXPENDITURE RELATING
TO THE INDUSTRIES DEPARTMENT

MR. DEPUTY-SPEAKER  Motion
Moved

“That a sum nol exceeding
Rs 2,41,74,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the chargeg which will come 1n
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Industries Department’.”

DemaNp No, 17A, Mings

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceediny
Rs. 32,57,000 beg granted to the
President, out of the Consolidated
Fund of the State of Orumsa, (o
compleste the sum necessary to de-
fray the charges which wil come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Mines'”

DEMAND No. 18, CIVIL AND SESSIONS
CoOURTS AND OTHER EXPENDITURE RELAT-
ING TO THE LAw DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved :

sum not exceeding

THE COMMERCE DEPARTMENT

MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum not exceeding
Rs 93,50,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Government Press and
other expenditure relating to the
Commerce Department'.”

DeMaND No. 20. LABOUR EMPLOYMENT
AND HousInNg

MR DEPUTY-SPEAKER- Motion

moved :

“That a sum not exceeding
Rs 6243000 he granted to the
President, out of the Congolidated
Fund of the State of Onssa. to
complete the sum necessary to de-
fray the charges which will come In
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Labour, Employment
and Housmg'."

Demanp No. 21, TRIBAL AND RURAL
WELFARE

MR. DEPUTY-SPEAKER: Motion

moved :

exceeding
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Demann No, 22. MEDICAL AND OTHER
EXPENDITURE RELATING TO THE HEALTH
AND Famrry PLANNING DEpPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not excecding
Rs. 5,55,32,000 be granted to the
President, out of the Consolidated
Fund of the State of Onssa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Medical and other
expenditure relating to the Health
and Family Planning Department’”

DeEMaND No. 23, PusLic HEALTH

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not excceding
Rs. 49850000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974.
in respect of ‘Public Health'"

DeManp No. 24. IRRIGATION

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs 10,03,30.000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974

- uy

in respect of ‘lrrigation’.
DeMAND No. 24A. LIFT TRRIGATION

MR. DEPUTY-SPEAKER: Motion
moved :

“at a sum not exceeding
Rz, be granted to the
President, out of the Consolidated
fund of the State of Orissa, to
complete the sum necessary to de-
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fray the charges which will come in
course of payment during the year
ending the 3lst day of March, 1974,
in respect of ‘Lift Irrigation'”™

Demawp No. 25. PuBLiIc WORKsS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 10,15,85,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Public Works""

DEMAND No. 26, STATE LEGISLATURE
MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum not exceeding
Rs. 14,40,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the chargeg which will come in
course of payment during the year
ending the 31lst day of March, 1974,
in respect of State Legislature'.”

Demane No. 27. PuBLic 'WORKS,
ConaMoN ESTABLISHMENT

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 2,39,03,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Public Works, Com-
mon Estab -

Demanp No. 28. EpxcTRICITY SCHEMES

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not
Rs. 136,861,000 be granted to

exceeding
the
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[Mr. Deputy-Spesicer]
President, out of the Cohsolidated
of the Stateg of Orissa, to
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the wyear

ending the 3lst day of March, 1974,
in respect of ‘Electricity Schemaes'.”

Demanp No. 29. Taxes onN Vemscrrs

MR. DEPUTY-SPEAKER: Motion
moved :

“That & sum not exceeding
Rs. 19,13000 be granted 10 the
President, out of the Consolidated
Fund of the Stete of Orssa, -
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Taxes on Vehicles'”

DEMAND No. 30 TRANSPORT SCHEMES

MR. DEPUTY-SPEAKER. Mouon
moved: .

“That a sum not exceeding
Rs 284,838,000 be granted to the
President, out of the Consolidated
Fund of the State of Orwssa, io
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the year
anding the 315t day of March, 1974
in respect of “Transport Schemes'.”

Demase No. 31. Fomest

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 42438000 be granted to the
President, out of the Consolidated
Fund of the State of Orssa, to
complete the sum necessary 10 de-
fray the charges which wil) come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Forest'.”

Diweawn No. 32. Freagaes
MR. DEPUTY-SPEAKER: Motion
moved : .

*“That a sum

exceedi
M. 9753000 be o

mhm
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President, out of the Consolidated
Fund of the State of Orissa, to

MR. DEPUTY-SPEAKER: Molion
moved :
“That a sum not exceceding

Rs. 1,30,83,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, 1Ir
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the vear
ending the 31st day of March, 1874
m respect of ‘Co-operation and
Marketing'.”

DEMAND No 34 EXPENDITURE REl ATING
10 THE URBAN DEVELOPMENT DEPART-
MENT

MR DEPUTY-SPEAKER' Motwon
moved :

“That a sum nol exceeding
Rs 4,43,13,000 be granted to the
President, out of the Consolidated
Fund of the State of Omssa, to
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the vear
enaing the 3ist day of March, 1974,
in respect of ‘Expenditure relating
to the Urban Development Depart-
ment"."”

Drmanp No. 35 Ammmar Huseanory

MR DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 23487000 be granled .to the
President, out of the Consolldsted
Fund of the State of Orissa, to
complete the sum necesxary o de-
fray the charges which wil] ¢ome in
e V' e 3.
ending
in respect of ‘Animal Husbaniry’™
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DEMaxp No. 30 PUBLIC RELATIONS AND
ToummEM

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum mnot exceeding
Rs. 34,47000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
compiete the sum necessary to de-
fray the charges which wil] come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Public Relations and
Tourism’.”

DemAND No. 37. AGRICULTURE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 6.1203000 be granted to the
President, out of the Consolidatec
Fund of the State of Orissa. 1o
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the ven
ending the 31st day of March, 1974,
in respect of ‘Agriculture’.”

38. SuprLy' DEPART-
MENT

Demaxp No.

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not excesding
Rs. 6797000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges ,which wil] come in
course of payment during the ycar
ending the 31st day of March. 1974,
in respect of ‘Supply Department’.”

DeMant No, 39. Porte

MR. DEPUTY-SPEAKER: Motion
moved :

SRAVANA 3, 1888 (SAKA)

1073-74 306

fray the charges which wil] come in
course of payment during the year
cnding the 31st day of March, 1974,
in respect of ‘Ports’.”

Denmanp No. 41. LoaNs To LocaL
FunDs, GOVERNMENT SERVANTS, ETC.

MR. DEPUTY-SPEAKER: Motion
moved: =

“That a sum not exceeding
Ra. 82,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the chargeg which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Loans to Local Funds,
Government Servants etc.’.”

DeEmanp No, 42, COMPENSATION Fou
ABOLITION OF ZAMINDARI SYSTEM ETC.

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not excoec:ag
Rs. 56,15000 be granted to the
President, out of the Consolidated
Fund of the State of Onssa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the vear
ending the 31st day of March., 1974.
in respect of ‘Compensation for
Abolition of Zamindari System
ete..”

DeEmanp No. 43. MULTIPURPOSE RIVER
IRRIGATION AND ELECTRICITY SCHEMES

MR. DEPUTY-SPEAKER: Motion
moved *

“That a ®sum not exceeding
Rs. 20.67.42,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa,
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874.
in respect of ‘Multipurpose River
Trrigation and Eleetricity Schemes"."
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Mr. Depu!y—ﬁ’p’iahq
DEManp No. 43A. Camerar Expewpr-
TYRE RELATING TO LIFT INRIGATION

MR. DEPUTY-SPEAKER: Mctliou
moved :
“That a sum not exceeding

Rs. 82,67,000 be granted 1o the
President, out of the Consoclidated
Fund of the Stale of Orissa, to
complete the sum necessary to de-
fray the charges which will come 1n
course of payment durning the year
ending the 8lst day of March, 1874,
in respect of 'Capatal Expenditure

L

relating to Laft Irmgation'.

DEmanp No, 44, AGRICULTURAL IMPRO-
VEMENT AND RESEARCH

MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exceeding

Rs 3,17,89,000 be granted to the
President, out of the Consolidated

Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the yeat
ending the 31st day of March, 1874,
in respect of ‘Agricultura]l Improve-
ment and Research’.”

DEMAND No. 45. GOVERNMENT TRADING
SCHEMES

MR. DEPUTY-SPEAKER' Mot.on
moved :

“rhat a sum not exceeding
Rs. 4.68,87,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
tray the charges which wil come in

course of payment during the year

endjng the 31st day of March, 1974,

in respect of ‘Government Trading
7 "

Schemes’,
Demanp No. 48, Roap anp WATER
TRANSPORT SCHEMES
MR. DEPUTY-SPEAKER: Motior
moved : .
“That a sum not exceeding
Rs. 2048000 be granted to the
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Fund of the State of Orissa, to
cor plete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Road and Woter
Transport Schemes'’.”

DEMAND NoO. 47. Carirar ExPENDITURE
RELATING TO PUBLIC HRALTH AND URBAN

DEVELOPMENT DEPARTMENT
MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum not exceeding
Rs 1,61,85000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditurc
relating to Public Health and Urban
Development Department'.”

DEMAND No 48. Caprrar OUTLAY ON

INDUSTRIAL DEVELOPMENT

MR. DEPUTY-SPEAKER. Motion

moved :

“That & sum not exceeding
Rs. 89,03,000 be granted to the
Pre.ydent, out of the Consolidated
Fund of the State of Orissa, tn
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31at day of March, 1874,
in respect of ‘Capital Outlay on
Industrial Development’”

Dermanp No, 49, HIRAXUD DAM Prosect

Motion
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ending the 31st day of March, 1974,
in respect of 'Hirakud Dam Pro-
ject'.”

Demanp No. 50. CAPITAL OuTLAy onN

PorTs
MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exce~ding

Rs. 21,33,000 be granted to the
President, out of the Consohdated
Fund of the State of Orissa, to
complete the sum necessary to de-
iray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,

in respect of ‘Capital Outlay on
Ports' ™

Dextann No 51, CAPrTAL EXPENDITURE
RELATING TO LABOUR, EMPLOYMENT AND
HOUSING DEPARTMENT

MR. DEPUTY-SPEAKER- Motion

moved :

“That a sum not excceding
Rs. 54,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, !o
complete the sum necessary to de-
fray the chargeg which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to Labour, Employment and
Housing Department’.”

Dremanpg No. 52. CaPITAL ExPENDITURE
RELATING TO THE EDUCATION DZPART-
MENT

MR. DEPUTY-SPEAKER: Motion

moved

“That a sum not exceeding
Rs. 3321000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day ol March, 1974,
in respect of Capital Expenditure
relating to the Education Depart-
mhent’."”
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DEMAND NoO. 53, CAPITAL EXPENDITURE
RELATING T0 HOMFr DEPARTMENT

MR. DEPUTY-SPEAKER' Mot.on
moved :
“That a sum not exceeding

Rs. 334,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Capital Expenditure
relating to Home Department’.”

DeEmManp No. 54. Caprrar OUTLAY ON
ForesTs

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs, 6,63.26,000 be granted to the
Presi.dent, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Outlay on
Forests'.”

DEmMaNp NO. 55. SHARE CAPITAL CON-
TRIBUTION AND LOANS TO COOPERATIVE

ORGANISBATIONS
MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exceeding
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Dracaxn No. 56. Carra ExrENaituRe  Dedame NO. 80, CAFITAL OUTIAY ON

'RELATING 70 RURAL DEVELOFMENT
DEPARTMENT

MR. DEPUTY-SPEAKER: Molion
moved :

“That a sum not exceeding
Rs. 1,00,60,000 be granted to the
Pregident, out of the Consolidated

Fund of the State of Orissa, to’

complete the sum necessary to de-
fray the charges which will come in
courgse of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to Rural Development De-
partment’.”

Poatrc Wonxs

MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum not exceeding
Rs. 4,84,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the vear
ending the 31st day of March, 18971,
in respect of 'Capital Outlay oa
Public Works'.” :

Demanp No. 61. CAPITAL ExXPENDITURE
RELATING TO THE MINING AND GEOLOGY

Demanp No. 57. Caprrar ExPENDITURE
DEPARTMENT

RELATING TO ANIMAL Hussanory De-

PARTMENT
MR. DEPUTY-SPEAKER: Motion
MR. DEPUTY-SPEAKER: Motion moved:
moved :
P . “That a sum not exceeding
That a sum not exceeding Rs. 36.67,000 be granted to the

Rs. 507000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the vear
ending the Sist day of March, 1974,
in respect of '‘Capital Expenditure
relating to Animal Husbandry De-

President, out of the Consolidated
Fund of the State of Orissa. 10
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Capita] Expenditure
relating to the Mining and Geology
Department’.”

partment’.”

DxmaAnp NoO. 82. CAMITAL EXPENMITURE
RELATING TO TRBAL AND RURAL WEL-
FARE DEPARTMENT

Deanp No. 88. Carrtar ExPENDITURE
RELATING TO TP GRAMA PANCHAYAT
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MR. DEPUTY-SPEAKER: There
are number of cut motions given

notice of by hon. Members. Are
they being moved?

SHRI MADHU LIMAYE (Banka):
Yes, 1| am moving, Nog. 1 to 3,

SHRI P. K. DEO
am moving the cut

to 2.

(Kalahandi): I
motions, Nos. 4

SHRI D. K. PANDA (Bhanjana-
gar): 1 am moving the cut motions,
Nos. 30 to 37.

SHRI MADHU LIMAYE:
move:

1 beg to

“That the Demand under the
head -"Capital Outlay, on In-iusir.al
Development’ be reduced tp Re. 1.7

'Backwardness of the State. (1)).

“That the Demand under the
head ‘Capital Expenditure relating
to the Education Department’ be re-
tuved to Re 1.7

« i[Enforcang the principle of free,
compulsory end equal primary educa-
tion. (2)].

*“That the Demand under the

head ‘Capital Expenditure relating to
Rural Development Department’ be
reduced to Re, 1."
[Need of a clear cut policy and plan
to find gainful employment for the
unemployed youth through rural de-
velopment. (3)].

SHRI P. K. DEO:

“That the Demand under the
head ‘District Administration and
other expenditure relating to the
Revenue Department’ be reduced by
Rs. 100"

{Failure to take adequate measures
te. stop starvation deaths, searcity of
foodgraing and steep rise of prices of
essentinl commodities like rice, wheat,
sugar and vanaspatl (1)].

I beg to move:
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“That the Demand under the
head ‘District Administration and
other expenditure relating to the
Revenue Department’ pe reduced by
Ra. 100.”
iUndesirability of taking recourse to
issue of distress warrants and certi-
ficate cases for realisation of Govern-
ment and Co-operative dues when tne
people are passing under semi-famine
conditions. (5)].

“That the Demand under the
head ‘Labour, Employment and
Housing' be reduced by Rs. 100",

[Acute unemployment problem m
the muning areag due to closare of
manganese mines for the wrong and
dilatory policy of the MMTC and
stoppage of muning operations by
Tatas in Mayurbanj District, (8) ].

“That the Demand under the
head ‘Labour, Employment and
Housing® be reduced by Rs. 100.”

[Acute rural unemployment In the
State and a large scale migration of
labour force to other States and the
futility of the crash programme.
(M1

“That the Demand under the
head "Pubhe Health, be reduced by
Rs. 180.”

[Need to set up a large scale cancer
institute at Cuttack according to Dr.
Ajit Bose Committee’s recommenda-
tions. (8)].

“That the Demand under the
head ‘Irrigation” be reduced by
Rs. 100.”

[Unprecedented flood in Kalahandi
district in the last week causing con-
siderable damage to the standing
crops and sand casting vast stretches
of land. (9)].

“That the Demand under the
head %rrigation’ be reduced by
Rs. 100"

[Stubboranegs of the Orissa Gov-
arnment in geing abead with the Ren-
gali Dam without considering its
cost-benefit ratio. (10)].
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“That the demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”
[Urgency of taking up the Upper
Indravati Project in Fifth Five-Year
Plan. (11)].

“That the demand under the
head ‘Electricaty Schemes’ be reduc-
ed by Rs. 100."

[Delay in implementation of the
rural electrification programme and
the constant breakdown of electric
supply in the State of Orissa. (12)].

“That the Demand under the
head ‘Capital Outlay on Industrial
Development’ be reduced by
ml lm.u

[Urgency for setting up the second
steel plant in Orissag near Nayagarh
(Keonjhar District) or Bonaigarh
(Sundargarh District). (13)].

“That the demand under the
head ‘Capital Outlay on Industrial
Development’ be reduced by
Rs, 100.¥

[Delay :n putting up a fertilizer
Pplant at Paradip. (14)].

“That the Demand under the
head ‘Capital Outlay on Ports’ be
reduced by Rs. 100."

{Failure in developing the Chand-
bali and Gopalpur Ports. (15)].

“That the Demand under the
head 'Expenditure relating to the
Planning and Co-ordination Depart-
ment’ be reduced by Rs. 100.”
{Faulty composition of the Orissa
Planning Board and the approach to
the Fifth Five Year Plan. (16)].

“That the Demand under the

head ‘Expenditure relating to the
and Coordination Depart-

ment’' be reduced by Rs, 100.”

{Desirability of minimum prog-
ramme for Orissa in the Fifth Five
Year Plan. (1T)].
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“That the Demand under the
head ‘Expenditure relating to the
Flanning and Co-ordination De-
partment’ be reduced by Rs. 100.”
[Expeditious completion of the
Commission of Enquiry instituted to
probe into the Kendu leaf affairs.
(18) ].

“That the Demand unde: the
head ‘Expenditure relating to the
Political and Services (R.V.D) De-
partment’ be reduced by Rs. 100.”
[Desirability of extending the re-

commendations of the Thir" Pay
Commission of the Government of
India for the benefit of the Orissa
Government employees . (19)].

“That the Demand under the
head ‘Cultural Affairs’ be reduced by
Rs. 100."

[Establishment of a sports school
m Onssa. (20)].

“That the Demand under the
head ‘Public Works, Common Es-
tablishment’ be reduced by Rs. 100."

{Failure to properly maintain the
existing roads and to take up new
roads mccording to the guidelines of
the Planning Commission. (21)}].

“That the Demand under the
head “Public Works, Common Es-
tablishment’ be reduced by Rs, 180"

[Reason for abandonment of deve-
lopment of Behrampur-Raipur High-
way as a National Highway. (22)]

“That the demand under the
head ‘Fisheries' be reduced by
Rs. 100"

[Desirability of developing deep
marine fishing of the Orissa coast.
(23)].

“That the Demand under the
head ‘Fisheries' be reduced by
Rs. 100"

[Dredging the mouth of the Chilka
Lake and developshent of the fshe-
ries there, (M) ).
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“That the Demand wunder the
head "Public Relations and Tourism’

be reduced by Rs. 100.”

[Calculated harassment to the diffe-
rent newspapers by non-payment of
their dues by the Government amuunt.-
ing to lakhs of rupees. (25)].

“That the Demand under the
head ‘Capital Outlay on Industnal
Development’ be reduced by
Rs. 100.”

[Failure in establishing a nickel
plant at Sukinda and lead smelting
plant in Sargipali. (28)].

“That the Demand under the
head ‘Capital Outlay on Industrial
Deeviopment’ be reduced by
Rs. 100"

[Desirability of putting up one rare
earth plant at Gopalpur. (27)].

“That the Demand under the
head ‘Capital Outlay on Ports' be
reduced by Rs. 100.”

[Failure in putting up a Ship Build-
ing Yard at Paradip (28)]).

“That the Demand under the
head ‘Capital Outlay on Foarests’ be
reduced by Rs. 100.”

[(Bungling in the disposal of ‘Kendu’
leaves collected by the Orissa Forest
Corporation. (29)1.

SHRI D. K PANDA:
move:

I beg to

“That the demand under the
head ‘Mines' be reduced by
Rs. 100"

[Need to implement the Wage Board
recommandations for the working of
the Daitari Iron Ore Mines Lid (30)).

‘“That the demand under the
haad ‘Labour, Employment and
Housing' be reduced by Rs. 100.”
{Need to provide employment to the

rural poor by taking to development
work and other types of work. (31)].
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“That the demand under the
head ‘Labour, Employment and

Housing' be reduced by Rs. 100."

[Need to provide minimum wages
for the Agricultural labourers. (32)].

“That the demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

[Need to complete the Medium
Irrigation Projects undertaken in
Ganjam in Orissa State. (33)].

“That the demand under the
head ‘Lift Irrigation' be reduced
by Rs. 100.”

[Need to install 10 thousand Lift
Points in the State of Orissa. (34)1].

“That the demand under the
head ‘Forestt be reduced by
Rs. 100"

[Need to transfer the name sake
forest land to the Revenue Depart-
ment in Orissa for distribution of
such land to landless. (35)].

“That the demand under the
head ‘Agriculture’ be reduced to
RE. I'il

[Failure to distribute 34 lakh acres
of Government land to the landless
Adivasis and Harijans in the State
of Orissa in general and Ganjam in
particular. (38)].

“That the demand under the
head ‘Agriculture’ be reduced to
Re. 1.”

[Failure to stick to the Original
Land Ceiling Law and introduced by
the Satpathy Ministry. (3M].

MR. DEPUTY-SPEAKER: The
Demands for Grants and cut motions
are before the House.

o wg fowd : g@E o7 e
awy ez g ?

MR. DEPUTY-SPEAKER: Two
hours....
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AN HON MEMBER: The tume is
not sufficlent

e NEw Aws & forg oY w2

&, "feT qr w2 o 0F, T w9 K
¥ WL W g wifgq |

MR DEPUTY-SPEAKER I will
tell you. For Andhra Pradesh it was
shghtly over three hours We can
see to 1t at that time, now Jlet us
proceed Shri Jagadish Bhattacharyya.

SHRI JAGADISH BHATTACHAR-
YYA (Ghutal) Mr Deputy-Speakcr
51, we aze lodav at the second stage
of the diccussion on the Demands for
the State of Orissa Usually this
stage of discussion assumes great 1m-
portance because at thi. siage the
different Ministers «ome before the
House with Demands tor ‘heir res-
pective Minisiries and the elected re-
presentatives ot the people the
MLAs alse get ample opporlumty 1o
discuss them threadbare Unfortunite-
ly this i1s not possible here All the
Demandg have been lumped together
and 1t 13 therefore not possible to have
a cnitical discussion on the Jifferent
go int> thexr minules delaus a8
aspects of the Demands nor can we
would have been possible in the
Asserribly Sir even a common man
would agree that this discussion
which we are having it hete, shoula
have rightly taken place 1n the Oris<a
Assembly But this 1s not possible
because after the remgnatian of the
Nandin; Satpati Ministrv, the, Ascem-
bly was suspended and the opposition
parties were not given the opportu-
nity to form thewr Government there
on the plea that even if they hed
formed a Government there, it would
not be stable Sir, in a demociatie
set up the elected representatives of
the people will have tg be given the
opportunity to form their Govern-
ment—the opposition parties also have

— - - —— -

*The original speech was delivered

— - p——
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to be given this opportunity. They
will form a Government if they can
muster the required majority and
they fail not able to sustain 1t
naturally they will go But the opposi-
tion cannot just be demyed their right
to form the Government Moreover
the question of stabiity does not
really hold good as a substantial
ground for depriving the opposition
their right to form Government Have
we not seen during the past few
months how Mimstries with a Cong-
ress majority failed in three different
Btates rather they the Chief Ministers
were removed from their posts an a
uruque manner Deseribing the pro-
cession of exists of these Congress
Chief Mimsters one of my friends
had <ad jokularly in the language of
cricket that “Shri Kamalapath: Tri-
pathi while attempting to hook a
bumper had been caught in the slip
Shri Kedar Pandevy had been clean
bowlid and the thud man to go to
complete the hattiick was Shr
CGhanashyam Oza who retired hurt
without batting” This is the true
mcture of Congress stability

Su 1 do strongly feel that if the
MLAs of the Ormsa Assembly could
discuss these demands i1t would have
done the State a lot of good Only
a few days back a meeting of the
Ortssa Consultative Commitiee was
hald The Cemmittee discussed hur-
riedly and pivsed three very impor-
tant Bil's at this mecting They
were (1) State Acquisibon Bill, (2)
Land Reforms Bill and (3) Land
Settlement Bill To cut short a de-
tuled discussion the Chairman ef the
Committee had said that all these Bills
contained only minor changes But
Mr Chairman, Sir, can 1t be demed
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tffer their opinion on the provisions
of the Bills. I cannot understand why
during the last six months elections
could not be held and a popular minis-
try installed in Orissa. In UP. and
Andhra Pradesh too we find that the
President's Rule iz continuing but at
the same time the Assemblies 1in
these States have been kept alive.

Orissd ‘has many problems no doubt
but while the problems are there,
the State has many possibilities too.
‘The State Is rich in mineral resources
and forest wealth. Some people are
feathering their own nest by exploit-
ing these resources but the common
men of Orissa have not in any way
affected favourably by this exploitation
if the benefit of this utilisation of
these resources had reached the com-
mon equally, then Orissa would have
presented altogether a different pic-
ture. Apart from this, the State has
great potentialities to improve its
agriculwural producton. Here the land
iz very fertile. Only if we can make
better irrigation facilities available to
the cultivators and take adequate pro-
tective measures against the recurring
floods and stop the devastations that
follow therefrom, then the State will
not only be able to meet its own re-
quirements of foodgrains but it can
offer to other States also. When I
say this I know what the State of
Orissa 15 already supplving foodgrains
to other States and what 1 ntend
emphasising is that the quantum of
the States help to other Stateg can be
increased substantially with improve-
ment in production.

Yet another problem to which I

would like to draw the attention of
the House is a problem of the Adi-
vasis. Even today we do not find any
appreciable change in their state of
living. The percentage of literacy
amcnig them is only but minimum and
their sconomic condition continues to
be ay puthitic as ever. Only the other
day when we were discussing price
rise and drought conditions prevailing
1088 L.8.--12
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in the country in this House, it was
made more than clear during the
course of discussion that acute famine
conditions are prevailing in Koraput
and other Adivasi areas of Orissa.
But we do not quite know the real
conditions prevailing in these areas
nor do we know the precise steps
that have been taken to deal with
this situation. On an occasion such
as this if the Assembly was in ses-
sion then surely the MLAs could
have helped the Government to
assess the gravity of the situation in

a better way through their discus-
sions but that 1s not possible now.
Sir, even when we pass these de-’
mands, | am very doubtful if the
Government officials would be able to
deliver the goods to the people. It
is not possible for them despite their
best intentions to establish as intimate

a contact with the people as ig possi-

ble in thc case of the MLAs and to
rush relief to the affected people ac-
cording to the urgency of the situa-
tion. The elected representatives ot
the people on the other hand are well
connected with the people of therr
constituencies and also with their
problems. They know it better, than

any Government official the pockets
which suffer most and they alone can

advice where more assistance has to

be given or the areas which should be

accorded priorities in matters of re-
hef. The officials will be seriously

handicapped in the discharge of their

duties because they will not have the

support of the personal experience of

the MLAs and their sober advice and

in the ultimate analysis the famine

stricken people of Orissa will suffer
maost.

You will recall, Sir, that this
House had only in the recent past had
agitatedly discussed the question of
human traffic in Adivasi girls of
Orissa indulged in by the contractors
and had expressed its profound dis-
may and sorrow. Unfortunately, Sir,
the matter does not appear to have

ended and iz being perpetrated by
these wvery contractors even now. I
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have come to know that very recently
another Orissa Adivasi gir] has been
vloped by some contractors in Ovista
and sold in Punjab for immoral
truffic. If the information 1s true it is
utterly shameful to say the least. If
the informaiion is true then I would
like to know from the Government
why adequia.e publicily has not bee
given to tu.y epwmede and why
attempts are uveing madc to husn uy
the matter. 1 w: vld therefore request
tr~ hon. o "istes i¢ inquire into tie
whole matter and let us know about-
it. It hardly needs to be empbasised
that the more stringent measure has
to be taken to see that such sordid in-
cidentg do not recur in future.

18.00 hrs.

1 was really surprised to read in
the newspapers the othér day that
the ICAR has stopped its grants to the
agricultural University in Orissa on
the ground that the grants are not
been utilised properly. It is really a
matter of regret that a surplus State
like Orissa which has immensc poten-
tialities to improve the State of
agriculture should be denied the
grants which goeg to Finance agricul-
tural research the mater is very
serious and needs to be inquired into
more closely and carefully. Any neg-
lect in this regard can under no cir-
cumstances be tolerated.

8ir, I hardly need to emphasise that
a Jot more has to be done to deal
with the famine conditions which is
prevailing in the State and where
many people have died of starvation
Very often it has been found that
‘whenever there is g drought, famine
or floods, the Government undertake
some test relief work of constructing
a road here or a road there or re
pairing the existing roads and in this
way try to give some financial assis-
tance to the affected people. In such
cases obviously the Government iz not
guided by any proper plan nor does
it solve tme problem of tha affected
people. We have tiherefore to find
out a permianent solution to the prob-
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‘lem and ensure that the landless
labourers are given some job through-
out the year. During the period
when they remain out of work, they
should be povided with free ration.
The budget should be so framed as to
make such provisions available into
it.

In the end Sir, I wquld demand
once again that without any further
loss of time elections should be held
in Orissa and a popular Ministry ins-
talled who would be in a better
position to decal with all the aforesaid
problems in a better way. With these
words Sir, I conclude my speech.

SHRI JAGANNATH RAO (Chatra-
pur): I rise to suport the Demands
of the State of Orissa for 1973-74.
My hon, friecnd who preceded me has
again raised the old question about
the imposition of President's rule in
the State and said that the Opposition
parties were not given a chance to
form an alternative government.
This question was dealt with at great
length last time when the President’s
proclamation was accepted by the
House. Thers is no need to reiterate
the same facts The Opposition par-
ties could not muster a majority to
form a stable government; hence the
Governor had to accept the recom-
mendation of the outgoing Chiecf
Minister and dissolve the Assembly.

I am e&lso anxious, as my hon.
friend is, that Orissa should have
early elections, but that iz not possi-
ble because the delimitation of the
territorial constitutencies have to be
completed and this cannot be done
before October/November. So, the
elections will probably be held in
early 1974, As citizens belonging to
that State, we are also anxious fo
have a democratic set up and not to
be governed by the Centre for all
time to time,

The economy of Orissa is complete-
ly agricultursl. Agriculture being
the mainstay of the people of the
State, it has to be seen that every
district has some irrigation source or
other, mey be major irrigmtion, me-
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gium irrigation or at least some minor
irrigation scheme. Unless that is
done, the people of the State cannot
rest contented and cannot live peace-
fully as it is on agriculture that they
have to bank for their livelihcod. The
budget is not tilted towards the im-
plementation of so many agricultural
schemes. So, I would urge that every
district should have every year at
least one scheme for irrigation so
that it can serve some people and
some thousands of acres could be
irrigated.

Secondly, I would submit &bout
some schemces which are decided to
be taken up in the Fifth Plan for
which the preparatory work has
been done 1in the fourth Plan itself.
We have got eight months in the last
yecar of the {ourth Plan. In the Cen-
tral budget this year, you will re-
member, some provision has been
made for preparatory work for those
projects which are to be taken up 1n
the tifth Plan. Likewise, I do mnot
find a similar provision for carrying
ovut the preparatory work for those
pojects m Orissa which will be taken
up in the fifth Plan This woula
facilitate the work because much time
would not be lo t in the fifth Plan it-
solf and the prelimanary work can be
taken un .n that the znctual construc-
ticin ean start forthwith in the fifth
Plan

QOrissg 15 politically not 4 power-
ful State and o 1° cconomicaily a
backward State.. The people are not
vocal and thewr cries are not heard
in Delhi.

SHRI P. K. DEO: W must have
Cabinet Minister,

SHRI JAGANNATH RAO: 1 am
not speaking about that. What I
would like to impress upon in this
House is that we have not had so
far any major industriezs from the
Central sector. We have been pro-
mised a fertiliser plani at Paradeep.
It will come, but let it come soon.
We have been clamouring for a ship-
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vyard at Paradeep. So far we have

not got any assurance.
SHRI P. K. DEO: 1t has gone to
Haldia.

SHRI JAGANNATH RAO: 1 do
not mind if Haldia gets it. It is part
of India. But we should also have
one just as Visakhapatnam has one
and Cochin hay ome. I am not wor-
ried or am jealous fMat Haldia is
going to have it. I will be happy if
Haldia gets 1t; let it get first; but we
must get 11 next. These are the
things which 1 would request the
Central Government to bear in mind.
Unless the Centire has a kind and
«ympathetic eye towords the State,
the progress of the State economically
wiil not be much, and we can never
hope to come on a par with the other
States which are developing fast.

Then there is an acute shortage of
power 1n the country. The Koraput
and Kalahand: districts in Orissa and
the Bastar distriet of Madhya Pra-
desh form ihe catchment area of the
Godavari river. We hold the horns
of the cow and the milk is taken by
thost who hve in the Godavari delta.
We have the upper riparian mterests
but are not able to utilise the waters
in our area because the Uodavari
water dispute 1s stiil pending But
pending a decision about the dastribu-
tion of waters among the various
States, why not the Central Govern-
ment take up the power projects. at
lenst, of the Indravathi which can
generate 600 mw and the Upper Colab
project which can generate 240 mw
of power” I wrote to the Minister of
Irrigatiun and Power, Dr. K. L. Rao,
to look 1nto this aspect; not irrigation
but the power projects. The irriga-
tion projects may be taken up when
the dispute is settled. I request the
Central Government to expedite this
and take up the two power projects
which will help not omnly Orissa but
its neighbouring States of Andhra
Pradesh, Madhya Pradesh and als¢
West Bengal.

Then, much has been said by my
friend who preceded me that land
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reforms have to be brought forward,
gnd that the Assembly would have
been in a better position to do it.
That 1= true, but now that we cannot
allow any time to be lost, the Bill on
land reforms and ceiling will have to
be brought as a President’s Act; the
life of the Act expires one year. After
the repeal of the proclamation, it is
open to the popular government there
to review the President's Act and
bring any amendments as they deem
fit. Buti now, on the Bill as introduc-
ed in the Orissa Assembly, 1 may
submit, due thought was not devoted,
and there are so many slips and so
many snags in the Bill so that the
real purpose cannot be achieved For
instance, 1 would say that the Bul has
not been framed according to the
national gude-lines arrived at the
Chief Ministers’ conference in July,
1972, nor is 1t according to the deci-
sions of the Working Committee.

A second look has to be given to
all the provisions of that Bill so that
it will come on par with the land
ceilling legislation in other States
keeping in view the decisions arrived
at the Chief Mirnusters’ Conference 1n
July, 1972, National guide-lines have
been given and it says: “The State
Governments may in their discretion
grant exemption to the existing reli-
gious charitable and educational trust
of a public nature. ‘The Institutions
or Trusts will not be exempted from
the operation of tenancy laws and all
the tillers of the land should be
brought in direct relationship with
the Trust or the Institution to the ex-
clusion of the intermediary interests.’”
The Trust is a intermediary. It
does not cultivate. Tenants culti-
vate; so that tenants should have
direct dealing and so they should also
be subject to the law of ceiling. A
tenant should not have more land
than the ceiling- prescribed under the
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Goveament while framing the Bill
Perbaps it was. & slip. Similariy
there are many other things in the
Bill which should be carefully scru-
tinised and a secong look has to be
given to -all these provisions which
have been incorporated in the orgi-
nal Bill which could not be passed.

God knows how much surplus land
we hope to get. It iz anybody's guess.
Whatever may be the surplus, there
18 no privision in the Budget about
giving nputs to the allottees. We
say that the surplus lands should be
given to the landless labourers, pre-
ferably Scheduled Tribes, Scheduled
Castes and other backward clgsses. If
we sumply give them 2 or 2} acres, it
will not serve the purpose. They
have not the wherewithal to cultivate
the land, Government should also
provide for the inputs. No thought

seem, to have been given to this
point The surplus land, would be
maiginal We hope that the ex-

Raja: must be holding thousands of
acres, but they must also have made
the necessats  bandhobusis, so that
they can be excluded from the Act.
We can get some land from those
people even then. There is a provi-
sion 1n the Bill which says that a
Rs 200 or Rs. 300 should be paid by
the allottee for each acres of land
From where he will pay? When the
Government settles him on the sur-
plus land the poor landless labourer
may not have money to pay and we
may have to recover from him this
money in easy instalments

We have got in ortio":h:é:t of
waste-land belonging Vern-
ment and also unreserved forestland.
We gave thousands of acres to the
refugees from East Bengal and we
reclaimed them and made them fit for
eultivation. We have settled them
there. Why not the State Govern-
ment make an attempt to reclaim
such unreserved forest land and
give them to the poor people?
The same thing applles to Gov-
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ernment waste lands also. The
Industrial Development !Corporation
of Orissa was given a number of let-
ters of intent and I think some letters
of intent have ripened into licenses.
So far no industry has come up.
Urissa hag been recognised as a back-
ward State. Some districts in  the
State have beon recognised as back-
ward. Therefore, 1 request the Cen-
tral Government to give help to the
State Government in starting gome
industrics Sometimes ago, there was
talk of cement factory and there was
talk of a paper pulp factory. But
that is nol heard now. We have
natural resources, we have cnough
bamboo in Koraput; we have got lime-
stones deposit  All these have got
to be exploited. If there is sympa-
thetic consideration of these aspects,
the Central can come {o the help of
the State.

There is a proposal which has been
accepted that there will be a minor
port at Gopalpur. But till today
question has not been setitled because
the Rare Earths Limited, Travancore,
who want to convert monazite sand
into concentrateg and export it, have
suggested that the harbour could be
located at a place two miles north of
Gopalpur, because they want the site
at a place where the draft could be
30 so that orean going liners may be
able to enter. I have been pursuing
this matter with the Ministry of
Shipping and Transport 1 have wri-
{ten a number of letters to Shri Ra)
Bahadur also, but the matter hag not
been decided yet. There are also
some defence projects which the Cen-
tre has decided to set up in Orissa,
Land has been acquired but still
those projects have not come up.
Unless these things come up imme-
diately after the monsoon, in October-
November, there is To salvatio:}.
Simply saying, that we will do this
or that will not help.

Orissa has been dealing in whole-
sale trade in paddy and rice for over
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30 years. In spite of the fact that
vast lands are not being irrigated,
still it is a surplus State and we have
been supplying large quantities of
paddy and rice to other States. But
in The altered circumstances, the
machinery for procurement has io be
changed, Previously the Siate Govt.
was appointing merchants and rice
millers as purchasing agenis for go-
vernment. Now the wholesalers
should go and small merchants who
go to the weekly market should be
authorised to purchase, say, 20 quan-
taals a day and deliver it to the Go-
vernment at the godowns. Some
such arrangement should be made
from now on, so that when the sea~
son starts in December-January, the
machinery will be in full swing-and
we will not be facing the difficulty
which we are facing in wheat pro-
curement now.

SHRI D. K. PANDA: Sir, when we
are taking up the discussion of the
second stage of the Orissa budget, we
have to keep in view the back-
ground in which developments are
taking place in Orissa and in India
as a whole, We find in some States
certain developments are taking place
due to the manoeuvres of the country-
revolutionary forces and right reac-
tionary forces, The developments in
Orissa cannot be discussed in isola-
tion from these mational develop-
ments,

In Orissa we find extereme back-
wardness and sufferings of the peo-
ple under the tyranny and oppression
of the landlords feudal forces and cor-
1upt nohiticians who have been ruling
so far, VUnder such circumstances
when 1n the fifth plan we have fixed
a target of 20 per cent growih rate
and 35 per cent of per capita income
per annum which will be definilely a
hig revolution, we have to view the
present budget whether it is gomng to
take us on the path progress sr not.
In the ten year period from 1980 1to
1970, the income of Orissa Stale has
gone up from Rs. 936 to 991 -rores.
Therefore, there is a rise of only R*
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crores During the same period the
monopoly houses have made a profit
of Rs 3087 crores Frcm this one
can imagine to what extent we are
backward and how the people are
the worst suffers

We have discussed many a time to
pomt that 79 per cent of the people
are below the poverty line Now
that the prices have doubled, the in-
come would go down further What
will be the fate of the people who
earn only Rs 10 per month? ‘Their
ranks have swelled during this pe-
riod Comung to hiteracy, in 1951 the
number of illitczates was 137 lakhs
which has now gone up to 161 lakhs

Comung to land 5 lakhs of people
ate completely Jandless One-thurd
of the population possess only below
half an acre According to the 1871
statistics the cultivable waste land
in Onssa 18 195 lakh acres and fal-
low land 1588 lakh acres, making a
total of 3443 lakh acres This has to
be distributed among the landles
peuple who conslitute one-thirg of
the population We see that 3758
per cent of the households own below
half an acte They possess in all only
7 per cent of the total land m Orssa
Whin we undertake any land reform
measure for distribution of cultivable
waste and fallow land the criterion is
whcther these 79 per cent of the
people will derive any benefit from
it Then only we can say that we
are taking the path of progress

Suppose these 30 lakh acres of
land are distributed among the land-
less and the yleld per acre will be
four quuntals Then the value of the
total vield will be Rs 6 crores It
will also amount to 20 per cent of the
total food production in Orissa So,
why could we not do it Why 15 1t
that no provision is made in the bud-
get to see that the landless persons
who are already in possession of such
fallow land ars given some loans for
getting agricultural inputs? Since
they have already occumed those
lands amd reclaimed those lands,
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some financial help should be given
to them for cultivation.

It is a matter of shame that in
Sambalpur district the Government
have adopted a policy that the land-
less people will not get more than
two acres Even though “landless
people” have been defined as those
owning less than two acreas of land,
some big landlords in Sambalpur
have been granted about 150 acres
of Gochar land It 18 a common
Piece of land meant for grazing
Most of the rich people, kulaks, land-
lords feudal lords, have not only
mampulated to grap the lands of
Adivasis and Harpyans but the Con-
g1ess Government have also granted
paitas to them Therefore, I demand
that these pattas should be cancelled
When the landless Adivasis and Hari-
Jans occupy those lands and reclaim
them they should be given further
assistance The police foree should
not be directed agamnst these land-
less persons who occupy lands and
reclaim them

With regard to land reforms, there
18 no provision for giving compen-
sation to endowed trust owners We
know, these endowed trust. are hold-
g large arcas of land in Orissa As
M1 1lagannath Ran ponted out I
weleome s ideas and  suggestions
though he did not point out the same
thing in the Consultative Commuttee
meeting My pomnt 1s that it should
be deleted from the Land Reforms
B:ill which has been brought before
the Parhamentary Committee on
Orissa Legislation Therefore, T sug-
gest, 1immediately a provision should
be made to give compensation to all
the maths and temples that are own-
mg endowned trusts That should
be completely abolished and they
should be given some compensation
For that, in the Budget also, there
should be a specific provision

Now, with regard to price-rise, we
know as far as the price-rise is con-
cerned, what thus Government has
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done. I find an Order in which it
has been written:

“The Collector, ete. should im-
v mediately have geeting with im-
portant farmers, explain to them
the rtionale behind the public
distribution which can be sustain-
ed by adequate procurement and
also moral obligation of the bigger
producerg and landlords towards
the needy consumers even if it
meant some financial sacrifice on
their part.”

This 15 the approach. With this kind
of approach, can you deal with hoar-
ders, big farmers, big landlords, who
are actually hoarding rice and pad-
dy? Certainly not. This is the
policy that 1s being followed by the
Gouvernment under the President's
Rule in Orissa. Therefore, I demand
that there should be graded levy.
As regards those who are owning
above 5 acres, rice should be compul-
sorily procured from them. If they
dn not give. there should be a penal
provision and MISA should be used
against them.

The policy which has been pursu-
ed only to cajole the landlords, the
feudal lords and the hoarders should
be done awuy with. My specific de-
mand is that as far as procurement
15 concerned, the regional marketing
cooperative societies should be eniru-
sted with it. The F.CI. is appoint-
ing agents who are private persons.
45 per cent of procurement is done
through these private persons. Thesc
private persons should not be given
any licence. That gystem should be
completely abolished.

As regards rice take-over, in ans-
wer to a Question put by Shri Bana-
mali Patnaik, it has been said that
they are almost doing the same thing.
But there is absolutely nothing, The
FCL iz taking 95 per cent and that
means that paddy is being procured
only through private persons. These

SRAVANA 3, 1895 (SAKA)

1973-74 334

private agents are also holding cary-
over stock 'of the District Collector.
So, when the District Colector’s man,
the Inspector goes and checks the
stock, they show the F.C.I. stock and,
when the F.C.I. man goes and checks
the stock, they show the Collector’s
stock. In that way, they cheat the
people and they sell the things at
black-market price,

Finally, my suggestion will be that
giving licences to private persons
should be cancelled; no private dealer
should be appointed for procurement.
Similarly for distribution there should
be a large number of government
shops 1in each panchayat and the
commitlees which are there now,
supply inspectors committees, should
be replaced by committees compris-
ing of the people who are actually
committed to dehoarding.

With regard to industry, I will bring
to the notice of this House how Oris-
sa has been totally neglected all
through. I would bring out only one
aspect. The then Minister, Shri Bha-
gat, Promised in 1964 that there would
be a second steel plant in Orissa and
that the work would be taken up dur-
ing the Fourth Five-Year Plan. Now
what is the reply to a question put
by houn. Member, Shri Chmtamani
Panigrahi; the answer was given on
the 18th in the Committee meeting;
the aanswer indicates that, after the
Sixth Five-Year Plan, the question of
stcond steel plant would be consider-
ed, Late Shri Mchan Kumaramanga-
lam also made a promise; he said
that they had already appointed a
group or team of experts which
would go into the matter and that
they would definitely give all priority
as far as second steel plant wag con-
cerned. So, this matter has to be
looked into.

As far as irrigation is concerned,
Daha is a project which gshould have
been undertaken in the Fourth Five-
Year Plan. By spending Rs. 38 lakhs
on minor irrigation projects; you can
benefit to the extent of 3,480 acres.
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Do not show cities like Bombay, Cal-
cutta and Delhi. We want that me-
dium and minor irrigation projects
like Dsaha, Moro-Harabhangi and
Bhagva should be taken up and comp-
leted. In the Budget provision has
to be made for these projects and
they should be taken up immediate-
ly. If you do not make any progress,
if you fail, then it is the right reac-
vantage of {he siluation and then
tionary forces which will take ad-
yvou will have to suffer the conse~
quenceg thereof.

SHRI CHINTAMANI PANIGRAHI
{Bhubaneswar): Mr, Chairman, Sir,
when we are discussing today the
second stage of the Orissa Budget, it
is most unfortunate that Orissa, which
was in the grip of serious drought, 1s
now in the grip of floods and Cuttack,
Balasore, Khurda, Nayagarh and
‘Sadar sub-divisions of Puri and Kora-
put are affected. Orissa’s three riv-
erg of sorrow—the Brahmani, the
Baitarani and the Kharswan—have
played havoc in Balagore and Cuttack
districts, having breached at several
places. and inundated vast areas in
Jaipur sub-division of Cufttack district
and Bhadrak sub-divigion oy Balasore
district. Over 250 villages with an
estimated population of nearly three
lakhs have been aflected in the Jai-
pur sub-division of Cuttack district
by the floods in the rivers. Also
Bhubuneswar, Nayagarh and Khurda
sub-divisions have been affected in
puri district.

The urgent need in the case of
Orissa today is to speed up the Ren-
gali and Bhimkund projects in Bra-
nmam and Baitarani rivers Gov-
~rpmrent  shonld take immediate
measures in this regard.
<«uimy have been allocated for 1973-
74 are not adequate and the Govern-
ment of India should have tried to
expedite nil these things. "
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If we look to #he Budget, we find
that out of a total ¢f Ra. 348 crores
that we are going to ganction to the
Finance Ministry for défraying the
expenses for Orissa for 1972-74, the
total debt servicing payments by Orl-
ssa Government to the Centre are
about Rs. 20 crores.

Orissa has a population of 2 erores
and so if we calculate, it comes to
Rs. 15 per head. So, we have to pay
back to the Government of India
Rs. 15 per head and Orissa has the
lowest per capila income in Iludia,
having Rs. 344 or Rs. 345 even after
25 years of Independence. 1 hope the
time has come when all these pro-
blems should be seriously discussed
and taken .into consideration—as to
bhow the debt burden hag come to
about Rs 450 crores which may go up-
to Rs 600 crores Therefore, I would
like to submit to the hom, Minister:
take the case of Hirakund Dam stage
I. The construction was started in
1946 and we owe about Rs. 6570
crores to the Government of India on
this account, Besides, we are paying
interest on it at compound rate. We
are paying Rs. 2 crores every year by
way of interest alone. Therefore, the
Government of India should have at
least rationaliseq tHis loan of Rs. 65-
70 crores, It 1z aflood control and
multi-purpose project. You can char-
ge us for the electricity. And so far
as flood-control is concerned, this is
your responsibility. So, that expen-
diture should be kept separate and
you should mnot charge compound
interest on that, The State Govern-
ment has been repaying this for the
last so many years and to-day the
time has come when the State is
under President’s rule and I want to
plead before the Minister: you should
rationalise it and you should pay back
the interest that we have paid all
these 25 years. I hope this needs
serious consideration and the hon.
Minister would give his thought to
this problem.

You will be surprised to know that
Orissa was upder the grip  of 2
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drought. Now 400 Panchayats have
lbeen declared as drought affected,
but it is an incomplete list. 1 was
myself touring the districts. It is said
that for the supply of essential com-
modities they have opened 621 fair
price shops. From Nuagan which is
a block in the Puri District the tri-
bals have written to me that there is
no foodgrain available in the fair
price shops. Neither the dealers have
gone to the sub-division to get the
rice and other foodgrains nor iy work
provided to them. It is a drought-
affected arca. Similarly, there are
many other places. 1 have got many
letters and 1 have visited many
places. It 1s no use saying that you
have opened fair price shops. The
question is you should give adequate
stocks of foodgrains to the fair price
shops. Here, the Government has
failed and the Central Government
should give direction at this moment
when we are spending so much on
drought relief that adequate stocks of
rice should be given to the fair price

shops and regular work should be
provided.

The most surprising thing is: ¥you
know Vanaspati and other essential
commodities—here what they are do-
mg is that suppose 3000 tins come
10 Orissa, they allot 2000 tins to Cut-
tack and the rest to other Urban
Centres. Every thing is exhausted
there. 8ir, there are 48000 villages
in Orissa and there is no fair distri-
bution. Why is this diserimination
between the urban and the rural
people? s it the socialism that we
are committed to? 1Is il the national
objective that the villager will get
only 30 ounces of sugar whereas the
urbanite will get 3 to 4 kilos of
sugar What is this kind of diseri-
mination? I hope there should be
some rationality in the distributton.

We thought that many deficiencies
will be removed under the President's
rule. But still we lag behind. At
least two to three months have gone
by under the President's rule and we

SRAVANA 3, 1898 (SAKA)

1973-74 338
must have made up the deficiencies
in our backwardness. What do we
find in the Budget papers. There is
a0 hope. I am sorry there is no
hope they have given us. They tell
that the Planning Commussion 1s very
serious of pruning the plan. Will
all the pruning then come to Orissa?
In the Fifth Plan we must allocate
Rs. 2060 crores so far as Orissa is
concerncd taking into consideration
ats backwardness and its lowest per
capita income, But what do we
find? Even the revised estimates of
the Fifth Plan coming to ug say it
18 Rs. 800 crores and the Central
Government has not given its mind
as to whether it should be 500 or
600 crores and they say that the
Planning Commission is ‘seriously
considering pruning the plan. These
aspects should be taken into consi-
deration and specific projects should
be taken up which are under con-
sideration of the Central govern-'
ment for the last many years.

With regard to the Chilka Lake
Fisheries Scheme, this is a very
lucrative scheme. The State Gov-
ernment _has submitted a scheme
costing Rs. 15 crores to the Central
Government and the World Bank
has evinced keen interest in parti-
cipating in this project. Sir. it is a
lauduble scheme and it must be ex-
pedited. I do not know why this
has not been finalised as yet and I

do unot know why this is being de-
layed at all.

About the Fishing Harbour at
Parudecp and Dhamra the Govern-
ment of India has accepted this in
principle but 1 do not know why this
1s also being delayed.

While discussing about the Andhra
Demands the hon. Minister has said
that they have provided Rs. 9 crores
for giving employment to the un-
cducated people. In Orissa today
there are 300000 unemployed young
people If you add 40,000 matricula-
tes of this year the total would
come up to 3.50 lakhs. What has
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happened to your special scheme of
providing employment to unemploy=
ed persons in Orissa? You have
made a meagre allocation of Rs, 2
crores for this Why thiz meagre
allocation has been made for Orissa?
For Andhra you have given Rs 8
ciores but for Oiissa you ale giving
s 2 crores Why? How s this
meagre allocation going to solve the
problem of Orissa 1n respect of un-
employment? You say, there are
moic unemployed people in  Andhra
and so you give more But, T must
say now that the problem of unein-
ployment 1n Oinesda must be ‘gone
smo thoroughly because there ire
more unemployed people there I
hope Orissa State will get some
more assistamce n this 1espect

So far as irrigation projects are
concerned, Salia project in my dis-
trict was started in 1960 But, after
13 years the canal system hasg not
yi.t been completed So far as Delta
Irnigation project 1s concerned, 1t
wae started m 1895 Ity ongin. !
estimatc was R~ 14 crores and now
it has gone up to Rs 64 crores By
1980 1t will go wup, I am sure, to
Rs 100 crore- What a terrible
w istage of men, money and mate-
nal which 15 involved® The expen-
diture 15 mounting yeur by year
When Presitlent s rule 1« there Gov-
ernrment hould take o hittle more
interest in this matter and see that
some Pprogress 1s made

The Godahado piroject was started
i 1960 The Dam has not yet been
completed. The Derjang project was
started m 19060 and it is not com-
pleted The Pitamahal project was
started 1n 1967-68 and it 1= not yet
completed The Uttel project ‘was
started 1n 1968-60 and 1t is not com-
pleted as yet If you go on adding
to this list, you will find what a big
number of projects are there which
have not been completed. If only
they hsd been completed, they would
have provifled irrigation facilities to
thousands of acres of lamds and
peasants would have got the bhene-
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fit. But all this could not happen
because of this delay. They could

not get the benefit because of
delay and they are =& A §
hope and trust that when President's

projects which have been languish-
ing for long. The State Government
has asked for a sum of Rs 20 crores
from the Central Government for
the purpose of completing these pro-
Jects which have remamned incom-
plete so long, in the last year of the
Fourth Plan and in the first year of
the Fifth Plan But the Central
Government has granted only Rs 3
croics and that too has not reached
them as yet How can you say that
vou are going to remove unemploy-
ment  and  poverty? One cannot
undeistand this

Onssa has got tremendous poten-
tiahty so far as irrigation and power
15 concerned and it should be fully
utilised Even with (the Balimella
protest I am  afraad Orpirsa canrot
get powir from this project, because
we do not have the transmission
lines It will go to Andhra Pradesh
Ii«t 1t go to Andhra Pradesh, but
Orissa cannot get electriaty

Mv hon friend Shri Jagannath
Ruo has refened to the Gopalpur
purt Tins 13 a Centrally sponsored
schsme and 1s being financed from
Cintral loan assistance The inves-
tigation work had started in 1871-72,
but for the final site location offi-
cers have gone thrice, but the site
has not vet been selected One offi-
cer, went and said that the mite was
not good; then, another officer went
and said that the other site was not
good Thus, for the last two years,
the selection of site iz being delay-
ed The result is that the atomlic
plant is not coming up, the rare
earths factory is not coming up or
not proceeding well I hope, there-
fore, the site selection will be mad

will gtart im-
soon be

w

o

quickly, and the work
mediately and it will
finished
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The Inland Water /Transport Com-
mittee appointed by’the Government
of India had recommended many im-
portant projects in Orissa in the
Fourth Plan, consisting of the navi-
gability of the river Mahanadi bet-
ween Dholpur and Cuttack, and in
the Fifth Plan, the revival of the
Ganjam coast Canal and providing
transport facilities in Chilka Lake and
(Mahanadi estuaries.) But nothing
has been done so far.

From the budget estimate, I find
that only Rs. 1,48,50,000 has been
provided for famine relief. This 1s
completely inadequate. But for the
police budget we find that the alloca-
tion is Rs. 9 crores, whereas for tri-
bal development, the allocation is
only Rs. 5 crores. If any layman
were to look into the budget, he will
say that in this third 'year of com-
mitted socialism.
mised so many things to the common
people and the tribal people and the
people in the economically back-
ward and undeveloped regions while
the police budget has Rs. 9 crores,
the tribal budget has an allocation of
only Rs. 5 crores, and for famine re-
lief, the amount provided is only
about Rs. 1.48 crores. I do not know
whether the Central Government have
scrutinised this budget. Perhaps they
have not had time to scrutinise it,
and this must have come up to them
from the State Government and they
would have approved of it. There-
fore, I suggest that this budget should
be thoroughly gone into.

As I was saying, so far as Orissa
is concerned, so many projects have
been pending before the Central Go-
vernment such as the second steel
plant, Paradip fertilisers, Jakhapura.
Banspani and Khurda-Phulbani Rail
Link, the naval training centre
at Chilka and the conversion of
of the Chilky lake into a
national lake and so/on. I suggest
that Government should plan an in-
vestment of Rs. 300 crores during the
Prfsident’s rule, so that we in the
House will feel that at least during
President’s rule, we have been able
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to get something from the Central
Government.

ft Szaz ey (7ar) - Tty S,
et AFOTYT S HTT HIFE T2 & AE I7
forame g 3112 37 T ST & a9 9%
faame =@ w1 T/ At q97-
FTT T TZA AT 47 4T Tg1 I F94
TR F g o, g At &
ATIH & TG A gA- § HEA & FTL0
FET AT AT AR B AT F7 fZar
TaT HIT ag A gIFic ez ag | SfEa
a7z o1 & fqdfet &1 FvF a4
FT AT AT AL A7, AfHA &
& 7 faafaar 31 SUaT FTAFIT
I T mEAEy Ag fear /| gfe Iue
7 @ AT AT ST 37 A9 9T SSIAT
F AFHET TR R T AT
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TH dF qg1 @ T 3, TE@ 7 A
ST 7R 8 | UhoHTomSe & A Aol
ST T E | AR G wdr g fF Ew
S HT G139, AR IS AR HT TT
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2
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AT Agafei & Jame 37 ) fae
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awr A g arr ¥ Wt fawre i
foar 1 ag feelt st Arefig ve &
fFnadmr e af d e d s
4% ¥ wm o, ¥fe wa aw aw 2z
77 §, W7 @Y "wer @ fr wfverg a=
FTHTRIC 97 G gt @Y W ) wpafrer
fawte ST ¥ ATEw ® AA W W)
AT X Freew §, D X ¥k awew
¥ wF AeRH T AT AT wfge
fresdir Wy far Ixg me &
T wm atuwt §, I ¥ wawfer garer
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BY ok & | gy oy ST & e Fraver & whw
0N @, Wi o ot & o e v |
& 37 TemT R F AaAr e Wi

Tt e vy & o oo % o wewtege
¥y it f ford seaw ¥ TR oy

T AT I N G AR | AR W AR

Y wae feafr w7 e d vw e o

v B famre gar afeer ) renfa

WA AT] 74 70 AT q21 WEG97 FY

AuET & I ¥ fav 0w adaefy w R

T Aifer A a1 owm A

forert ¥ #vaey ¥ faare ¥ o7 TowTe

H1 TITHT F A ATFT XY RS A

YT FAAT &7 <7r | 7 9| [ F qIEFTT

4 97 fa=re 00

afas srrare a1 a77 Afagr
& wTvor Ay famea Aot F wrow sady
asia e @t T dfm Ay aay
#ry wfaw FErf ¥ ) FvETT g qier
AT AT & AT AT 54T A g7 1R A
£ 7w & oy apr A wﬂ'ﬁi‘?m
qaydr 21

¥ gz B i a3 7 awfa
75 afew o adr 7 7wt A vt
2 faw w7 fawrs T EAE ¥
fwam weae ¥ Afws 39 & 919 Med
7T 2 | ArETT war fAw W 6 aaegr
FT AT O ¥ A 574 7 feam 1
MY 7Y ITA ¥ OREIIE AU ATFN
w7 ¥ fam & wisor A €1 e
s et § e g7 % fE TR WY
ey ¥ g ¥ qewy ® Afex X w @
wifg 1 awh =i weelr g1 AT awe,
woTT et Arew ¥ At woafver S W
wr fiamy et & wfve W R 9 € wiiew
frafer Wt quoh § 1 31 P & f
ATHTT W1 TR WHRAY § FORT 2% T3]
wie |

e s o T § S
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¥ wrt wrr awr pur & 1w Aew
qre 3T vE wendw fasrr war
w1 fis g & hawTw w1 Feww i
qrEATH IUFT 97 47T AT A g3 |
afirw gt & fm srw wda, o fagre
®, T 8, sforgr g1, Iwv w2y gy
AT FYq WA, AX WG A MU A W4T
&1 o sty w1 7oF7 Bg AT
g =g 71 AT & 1§ 7 ox g7 fAmrar
HqYETT © gAA ¥z A1 T AT Awr
# 3517 9% A IAFT T TR FA L,
AT AAFT AT AT FIAE
Hfeq wma 3 w3 7 v dgEw frar &
g A FIAACE | AT WD AW W
10 UF 97 W w207 FET AAT i
W9 {17 A\ # ORIA gIrW AT
17 ¥ 7 F1 g4 AT97 § 97 747 | 77
fan for fadzs 2 0 @ 26,25 2271
10 P9 &1 TA A7 A WIT A #A
Afwn fa 7 stray = w1 ¥ faeyx
aF | gav it maa § oA 9
*7 T 6 AT AT FFEIT AT K AT
FA AT § AIEIT W AT W
TITAITAT FTH A |

TJEAT 7 AW AP AZA 7, TH AN
WY AR ATT ATY FY ATE AAT AHA ¥
afw 37 3 sfs = ¥ foa, ey =711
¥ fro wrg ®7% soxeay BT F7 B E 0
WA AT ERfAT gt Efe = E
I9GIT F "G ATy TEY AL 7 FT
qTHTT &t fawrr wo Q7 gt @ 0w
aR FATEA W7 &7 AqTqF | AHFT UF
wix ¥ vzl §, Afes wq o #r g
eqT AUY FET | T T EHTA AT
® WA quUAT FAEAUET FIA g1
WY I FF AT F1 THI & §Q w*®@q\"
® MW I F A § w ¥ o
£ 1 Sox fow wmr ww § FET IO
Tqrfya W awd & )
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T IfET A s g A awr
97 HTHTT 6 ArAT O fiw g9 on ware
T FT7GAT WEH | 94T AE ®YT AY
forermr & sz Y R qregic & swrw
AN FT AT TG GAT | W
T W faar  oTAT @Y 39 92w #
frwt, 3ot ofes gdor &1 g7 ar
wq &4 T azmmAar fa T aedr @) A
fr=w v 2 fe 5% 91T W &7 o4
/mr
1700 hrs

IE=T AT F fafear wgema Amaw
A4 B vy 2 wafr 3% fawre 9T
wfur 7 wfqs ganfow a1 #r a
T AT AT FTH G4 TUT 5 AT IAFT
e amT F g frar omar A
7 AR #1 "A37d faar A ¢ Ay
qARAT  ATOT | A A4 ZT G AH77
amfia arve & 39| W WHA FT
AT W1 F7aT § |
SHRI P GANGADEB (Angul):
Mr Chairman, Sir, Whue I rise to
speak on the 2nd stage of discussion

on Orissa Budget of 19738-74¢ I de
not wish to repeat whatever I said on

meeting on Orissae legislation
days> back, mrény of us from Orssa

near famine condition in the Staie, gp-
cially, what was witnessed during the
last summer months. Sir, this has
been the situation in many a parts of
the State for quite a long now.
Only a few months have passed since
the last session of Lok Sabha, when
we had discussed the economic con-
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I must emphasise that the Go
ment assure for its citizens the
necessities for their subsistence,
far as I know, there is enough
but the food problem needs proper
dealing. We see all round that the
common man is unable to purchase
food at the high-price. He takes to
inferior eatables at the cost of his life.
In short, food price is so high and
beyond the means of the average man
that he 15 a prey to starvation and
want,

81

Therefore what 15 needed in Orissa
new is a good procurement and dis-
tribution policy for rice as well as far
paddy to meet the present difficult
economi¢ situation in the next three
months. I must say there has been
bungling 1n the procurement of rice
in Orissa, and perhaps in many other
States also. I think, Sir, there should
be a firm policy now, well chalked
out. It should not be left to the
monolythic and unweildy organisation
like the F.CI. I for one, feel, that
the State of Orissa should have its
own well managed mechanism for
procurement and distribution of rice.
It 15 high time that the rice procure-
ment policy, guarantees a fair-price
to the farmers. If that adds to the
cost, let the middleman be elimi-
nated; I do not mind. You will agree
that only a fair price can induce the
farmer to put in his best and auto-
matically to produce more. In Orissa
today, shortages of essential commo-
dities are already felt and the ptice
trend 1s showing a rise. .Almost all of
us know that the staple food 1n
Orissa is rice. Therefore, I wish to
suggest the following solutions to the
problem.

While the Government of Orissa
have fixed the stock ratio of 75 quin-
tals of paddy to the producer, it seems
to me too low. For one thing, most
of the costz to maintain the cultiva-
tion have to be met in kind. This is
the practice in the whole of the wes-
tern part of Orissa. -Secondly, it doss
not cover the requirements of seeds.
Thirdly, the procurement price fixed
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by the Government of Orissa
is round about Rs. 48 per bag of
which is atrociously low in
opinion. Even to buy seeds from
vernment agencies, it costs today
Rs. 92 .per bag in Orissa. Why not,
therefore, pay an economic price to
the farmer and place a ceiling on the
middieman’s price? I am sure if this
is done, the impoverished farmers of
Orissa can be induced to produce
more only if they are given this
reasonable price. I strongly suggest,
therefore, that a price of at least
Rs. 60 per bag of rice should be fixed
instead of the present price of about
Rs, 46 per bag. So also, why not in-
crease the retainable quantity of
paddy to say 100 quintals with the
producer in order to cover the cost of
farming and to meet the full require-
ments of seeds” I do hope, therefore,
Government will reconsider this mat-
ter to bring solace to the bulk of the
furmers of my State

:5F ¢

Next I come to the problem of
unemplovment and industrial back-
wardnes- of the State. Sir, the State
Industrial Development Corporation,
under the Governor's rule, hag no
doubt becn doing a good promotional
function by trying to get through a
large number of letters of intent to
set up industrial projects. But this
agency, as far as I know, does not
have adequate consultancy facilities
and experiis¢ nor it has the resour-
ces to push up a major programme of
industrialisation. Thervfore, I further
suggest that a more lenient wview
should be taken in the matter of in-
dustrial licencing in dealing with
QOrissa.

Now I come to the development of
irrigation and power projects That
Orissa has tremendous potentialities
for development of power and irriga-
tion is no doubt a fact. But the pro-
gress has been hampered, if I may say
so, due to perhaps, administrative and
other factors, including paucity of
resources, I am of the opinion that
the development of Irrigation in
Orissa is not upto expectation,
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I feel that much better results can
be achieved and therefore the main
thing to do for the State is to en-
courage public opinion, give financial
support to local co-operative effort,
ag has been done in many other
States. To mention a few, States like

Kerala and Tamil Nadu have béen
successful in this matter, 1 expect,
therefore, that Orissa State should

immediately set the ball rolling in this
regard. -

Sir, the social problems of the State
also need the attention of the Gov-
ernment. The backwardness of the
State of Orissa is purely due to the
low level of literacy and problems of
health and nutrition I am surprised
to find that in this budget the outlays
on education. public health and rural
development is only a fraction of the
total expenditure. It is also seen
that the expenditure on education and
health 1s at the same level as of lust
vear. This needs to be altered und
there should be higher allotment for
the year 1973-74,

Then again, we from Oris<a bave
heen making many proposals for the
development of Orissa from time to
time One of the long-pending claims
', the establishment of a separate Col-
lectorute of Central Excise and Cus-
toms, and it 1s yet to materialise 1
would, therefore, request the Govern-
ment {0 lose no time in accedinzt to
this justified claim. Otherwise, this
demand of Orissa will remain a jar
ory.

From the Governor's report seni to
us I am happy to find that he has sub-
mitted a number of useful proposals
to the Centre regarding the require
ments of the State in the matter of
development. I do hope that the most
sympathetic consideration will be
given to these proposals so that the
popular aspirations of the State are
fully satisfied. With these words, Sir,
1 resume my seat with the cherished
hope that the Centre will take special
Interest to solve the various problems
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of the State with a well knit adminis
trative apparatus,

SHRI P. K. DEQ; Mr. Chairman,
within a short period of two hours we
cannot do proper justice to the various
demands in the Orissa budget which
affect the destiny and welfare of 22
million people. In fact, it is a mo~
‘kery of democracy., There would
have been a full-dress debate and a
thread-bare discussion on ibe various
demands if it had heen discussed hy
the reprosentatives of the people. It
would ulse have fulfilled the asp:ra-
tions of the people of that State. But
it is not pos=ihle because of the un-
democratic and dictatorial dissolution
of the Oriisa Legiclative Assembly. I
call it dictatorial because during the
7 vyears of rcgime of Shrimati
Indira Gandhi President's Rule was
imposed 22 times as against 10 times
in the first 16 years since the Consti-
tution came mto operation. But for
the dictatorial intervention on  the
part of Shrimati Indira Gandhi. the
Proszali Assembly Party  with a
-treneth of 82 in a House of 140 should
not have been denied an opportunity
n? forming a Government when Shri-
mati Nandin: Satpathi with only 48
supporters was called toe form the
Gov rnment  When the Nandinj Sat-
vathvy Government fell. not a single
dog barked There was a sigh of re-
lief 1n the entire State. It was the
beammning of the enf:! of the Chief
AMini<ter. being imposed by the Cen-
tre hy Mr< Indira Gandhi. In this
regard, Orissa has given the lead and
the entire countrv should be grat:ful
to Orissa

Instend of dilating on wvarious as
pects § would like to pinpoint on
certain important and vital problems
affecting my State. T know for cer-
{nin that with this brute majority, it
will be a ery in wilderness. But any-
way, it ir the compulsion of my duty
to bring to the notice of the House
varioug burning problems of my State.

When the Fifth Plan is on the an-
vil, when the die is going to he cast

1
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for the welfare of the people for the tion of people. Jhe situation is very

next five years, when the Finance
Commission has started working re-
garding the distribution of Central
reventuies to various States, there iz no
popular representative to put wup
Orissa’s case. A few bureaucrates
headed by a partisan Governor and
by his deputy, a popular rejection at
the polls, S8hri Surendranath Dwivedi,
as the Vice-Chairman of the State
Planning Board, are the persons who
are to put up Orissa’s case Shri
Surendranath Dwivedi wanted to be
rehabilitated. He could have been
sent as a Lt. Governor of Pondicherry
or as an Ambassador to Timbuctoo
But to give an opportunity to him to
ureside over the destiny of Oriss. s
suiely most undemocratic To those
who swear that in the process of
planning, even from the gram pan-
chayat level people will be associated
I would hike to point out that this plea
has been completely forgotten and the
pecple are not taken into confidence
A bureaucratic Plan has been drafted
and it will be a very bitter pill on
the part of Orissa to swallow because
it has hardly touched a fringe of the
various burning problems.

It has been borne out by previous
speakers belonging to the Congress
party that starvation deaths have
taken place though 1t has been denird
by the Minister with all the emphasis
at his command that there has been
no starvation death. My distinguish-
ed colleagues have corroborated it. It
has been published in papers also.
I have visited Koanjhar district,
Mayurbhanj district and Golamunda
block of Kalahandi district and there
are writien reports of starvation
deaths. Those have not yet been
probed into. We, usually, get a stock
reply that there hag been no starva-
tion death. The Minister may’ try to
paint a lily or to paint a rosy picture
or may try to cook a very nice chic-
ken curry. But the fact remsing that
there have been starvation deaths on
a large scale. There have also been
distress sales of cattle, utensils and
ornaments and the large-scale migra-

alarmung. I would most humbly
plead with the Government thst they
should give top priority to this prob-
lem to meet the situation,

There has been a steep rise in
prices. Wheat, sugar and vanaspati
have completely vanished, I congra-
tulate the citizens of Cuttack who
observed the Cuttack bundh nost
peacefully and stood as one man at
the call of Opposition to demonstrate
against the rise in prices. The entire
distribution system has collapsed. I
would request the Prime Mimster to
visit the scarcity areas, not by the
helicopter but by the train. Let her
go to any station. There is a virtual
rave between the erow and the dog
and the urchin to catch hold of the
left-over food or any rott that is
thrown from the train Let her see
herself whether it 1s a fact or not

The policy has been dehiberate and
calculated to impoverish the people us
was the p.liey of the Brilish Govgn-
ment! the man-made famine of Bengal
13 being repeated so that at the time
of elections a correct will be dangled
m front of the poor voter—a five-
rup e note—to cast his vote m favcur
of the Government and he gill swear
that Annapoorna has rome and given
food at least on the day of voting.

Regarding Orissa, even though it is
a surplus State, there has been a long
spell of drought and as pointed out by
the previous spzakers, there have Leen
unprecedented floods. These s are
not the monopcly of the ¢ dis-
tricts alone. Even in Koroput at an
altitude of 3,000 feet, in Kalshand:
and Belangir digtricts, Tel, Sunder,
Uta: and Indravaii rivers were in
floods. There has been a large devas-
tation of crops; all the seedlings hove
been washed away and large stretches
of land are sand-cast because of the
unusual raina of 19 inches in 24 heurs

away, school
and many people have become honie-
less and many lives have besn lust.
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In this yegard I would like to point
out thet no adeguate relief has been
provided. On the other hand, to add
insait to the injury, distress warrants/
certificate cagés have been started to
realise the Government and coopera-
tive dues from the farmers. 1 would
like to point out that the first priority
should be given to provide seeds and
loans =0 that they can start then agri-
cultural operations again.

SHRI VASANT SATHE Akala): On
a point of order. He is just reading
cut his spzech; it was probably writ-
ten by someone, I do not know I do
not think 1t is permissible under the
Rules of Procedure. He 1z just reading
it out. I can understand his referring
to notes, but he 1s reading out verba-
tim.

SHRI P. K. DEO" I would tell him.

w5 ST AL

I can teach bhim about parliamen:-
ary practice for ten years,

I would like to say that the lLene-
fits, as recommended by the Central
Pay Commussion. should accrue to the
Stute employees also. This guarantee
should be given here on the fluor of
the House.

There 15 large scale unemploynient.
mostly 1n the mining areas because of
the faulty decision, wrong decision. of
MMTC 1n Lfting the manganese ore
and ron ¢re. There has been abso-
lutely no work in the manganese
mines, the mnes have been closed
down. As a result, there 15 large
scale unemployment in Keonjhar, and
also.in Mayurban) area because of the
closure of iron ore mines in Goruma-
hnishant and Badampahar. Thousands
of people have been thrawn out of
employment. In this regard I  would
like lo ask the Minister fo tell us
categorically, afler acrutinusing the
Budget, how many employed op-
portunities have been created in this
Budget to relieve the unemplovment

problem .
Coming to distress conditions and

seaveity conditions prevalling in Orissa
the Maharashira people amd the An-

1088 LS~—I13
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dhra Pradesh peagpie must be very
happy because the Prime  Minister
rushed thére and immediately sanc-
tioneg two new railway schemes in
two States to provide employment, as
a relief measure, but I am sorry to
say that in my State even the small
missing link of 5 miles Talchair-Bimal-
garh, or the Jakhpura-Banspani rafl-
way line has not been sanctioned as
if the people of Orissa are to be per-
secuted because of their party affilia-
iion.

There are geven central projects
which have been pending consideration
and they have been put in the cold
storage since the Government was
taken over by the Governer. [ would
lke to know what steps have been
taken over by the Governor. I would
been given to the project of the second
steel plant for which there was a cute-
gorical reply by Mr. Bhagat that dur-
ing the Fourth Five Year Plan the pro-
cessing of the second steel plamt in
Orissa will be taken up? I would like
to know what has been done in that
regard.

Paradip port is the deepest port in
the country. It 15 a major port but
Omnssa has been denied the ship.
building yard and it has gone to Haldia
to please Mr. Sidhartha Shankar Ray
even though there is only a Jetly
there, what to speak of a Port, in Hal-
dia.

1 would like to point out ceriain
projects which may be considered by
the Government here. One is
Indravati multi-purpose project about
which investigations are being taken
up since 1962 and invegtigations have
been gomng on. In spite of the assu-
rance given in the Consultative Com-
mittee that the preject report would
be ready by July, 1978, now we
hear that the report would be ready
by June 1974, The whole thing
been put in abeyance because of
inter-riparian disputes between Andh-
ta Pradesh and Orissa. But now that
there is President's rule in Andhra as
also in Orissa, I do not find that
should be any difficulty
settlement. an awsed

3

gk
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by the Centre regarding the allocation
of the surplus Godavari waters go far
as their utilisation i1n these two States
of Andhra and Ornssa. It will gene-
rale 600 megawatts of electricity and
irrigate 3 lakh acres of chronically
parched land of Kalahand: distnict
which will go a long way toward in-
creased food production and eaging of
the power shortage

One word regarding the Rengal
project, I would like to point out that
even though there has not been anv
Project report and there has not been
any study an the cost-benefit ratio 1t
has been rushed through due to sheer
stubb.mness of the present Goiern-
ment It wil submerge vast Jreas
which aie the granary and the rice-
bowl of the erstwhile Bamra and Pal-
lahara State in the name of flood con-
trol But if the report of Dr Viswes
waraya was implemented, then th> en
tire flood problein of the Brabrmadru
river would have been solved and
the mouth of the Brahmam at Da
mra would have been dredged and
the Chandbali port would have been
re-opened and the flood prote-tion em
hankments on both sides of the r.ver
would have been strengiheney and the
tributaries of the Brahmam tiver
would have heen dammed to chedck
the flood waters and flood coulrd easily
e controlled

Lastly. I charge that the Governor
has been acting in a most partisan
way 1 will give four instances (1)
since the admunistraticn has  been
taken over by the Governor, the Aska
Cooperative Powerloom factory whi.h
wos working on a cooperative besis
and which bel.nged to the weovers
has been sold to S8hrn K C Tripatm
who has recently joined th=  ruling
Congress from the Utkal Congiess, at
a2 nominal sum of Rs 3 lakhs where-
as its value was nearly Rs 1. lukhs
(2) A calculated move has hern  set
afoot to strangulate the various news-
papers, The Swarejva daily paper to
which Government owe to the tune of
Rs 140000 towards advartisements
fias been de iberately withheld. Num-
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ber three. There was direct inter-
ference in the Municipal elections by
the Governor In this regard I look
the permission of the hon. Speaker to
lay certain papers here Shrimati
Nandin. Satpathi, President of the
Utkar Pradesh Congress Committee 1n
writing to the Governor on 7th June,
1873, saying—

My Dear Governor aE

This is the case where a Congress
candidate was defeated and Shrimat
Nandini Satpath: writes to the Go
vernor saying—

‘In the circumstances it may be
considered whether an  enguiry
<hould be ordered into the affairs
and official publication of the res
ult tn the Orissa Gazelte be with-
held "

A demand for the withholding of
publication of the election results of a
Municipality 18 being made by the
forme:r Chief Minisler That shows
how <he 1s completely 1gnoiant ot
the Municipal Election Laws

SHRI JAGANNATH RAO What is
wrong 1n that® As President of the
Utknl Pradesh Congress Committee
she only brought i1t to the notice of the
Governor She brought to his notice
certain facts The Governor did not
act on the letter The result was
the candidate of the opposition —was
declared elected

SHRI P K DEO The Governor has
acted on her advice

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour). Is Shrimat; Nandini
Satpathi represented by her spouse

here?

off Twgre aref (waOw) : WA
qrge & wrgw worr wga f f fed
T wor wr X% faay ard o Cw FrIw
wdcte pft § v Jw ¥ I W
weg ¥ VAT wavk Wil oY W o
3¢ wea oY qraThiwe wr e &
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SHRI P. K. DEO: 1 am speaking
ahout {be Governor.

oft gagrr wewely : 7 T qw
forq #¢ o g fr w2w & e § W)
xE® Wi Qqe vk iz oy firear oy
qeg-wErar Wiz fay) qeavaw J& et
ST gwE aF Nfadrew sdwiac q, s
TR 97 | gAT MW T qAw woF 1T
N wwtgz ¥ Frov § 1 of wAw w0
wigar § fs wne OF §@r gy ag
ESATH S of ¥T  HIY ITHY TH-
HAWA & AY6T $7 )

MR. CHAIRMAN: Governmen! will
duly reply to these points. Mr. Deo,
I would request you to confine your-
sell to larger issues of principles alone.
I am afraid, you must conclude imme-

diately. You are now encroaching on

the time of others. You may continue
tomorrow, if you like.

SHRI P. K. DEO: Yes, [ will

con-
{inue tomorow, Sir.
17.33 hrs.

HALF-AN-HOUR  DISCUSSION

C.0.B. LicENCEs To DRUG MANUFAC-
TURING FIRMS

MR. CHAIRMAN: The tlouse wll
now take up half-an-hour discussion
re: C.O.B. Licences {o Drug manufac
turing filrms. Mr. Bosu. I need not
tell you how to devote the time, be-
cause you know the procedure, 1
want only to just peint out that four
more participants are there after you
ang then, the Minister hnas to reply. ...

SHRI JYOTIRMOY BOSU {Dia-
mond Harbour): You mean, 4 more to
put guestions. ...

MR. CMAIRMAN: Yes.

SHRI JYOTIRMOY BOSU: I would
ries, deaths, starvation, illness and
Chairman, that this is a subject which

is of very vital concern to the country
and if I take a little more time 1 beg
of you to bear with me,

Sir, the Indian Drug industry 1s
an index of foreign domination
throu so-called technology and because
of the chatic Government policies
there are mulli-national, big business
houses which dominate this vital
industry, which is an industry which
1s vital for the country, not only to
supply the life-saving medicines, but
aiso the health-saving medicines which
ure neccsasry to keep the people in a
healthy working condition. But, al-
though thig 15 so vital for the common
man, for the people of the country as
u whole. they have converted it into a
quick money-making affair. People
are suffering from malnutrition.
Even pure drinking waler is not avail-
able. Our resources are being exploi-
ted in the interest of foreign monopo-
Lsts than anybody else. There are
very few Indian firms, and out of
2500 umits, only a handful of forei-
gners dominate the whole range of
liusiness and the three public sector
units, 40 foreign firms alone control
50 per cent of the total business in
the country as a whole. Government
1= being pressurised 1o muake a show
nf adoption of certain steps.

Take for example, the Drug Price
Control Order. But was there any
real decline in the profits of these
hig drug tycoons? If vou ask me.
*No' is the answer.

The real remittances are much more.
! shall read out some of the profits. In
the casc of Alkalis and Chemicals
Corporation of India, the subscribed
capital was Rs. 465 lakhs, the turn-
over in 1969 was Rs. 1525 lakhs, in
1970 it was Rs, 2243 lakhs and in 1971
it was Rs. 2579 lakhs, and the net pro-
fits in 1969-70 were Rs. 88.66 lakhs.
Mr. Chairman, Sir, you understand
aceounts very well. In 1970-T1, in one
year's time, the profits went up to
Rs. 237.84 lakhs, all on human mise-
ries. deaths, starvation. illness and
disease.



